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No. 415/Vidhayee & Sansadiya Karya/2005
Dated Dehradun, January 27, 2005

NOTIFICATION
Miscellaneous

tn pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttaranchal
Technical University Bill, 2005 {Uttaranchal Adhiniyam Sankhya 05 of 2005).

As passed by the Uttaranchal Legislative Assembly and assented {o by the Governor on
27--01--2005.
THE UTTARANCHAL TECHNICAL UNIVERSITY ACT, 2005
(Tre UttaranchaL Act no. 05 oF 2005)

To Provide for the establishment of a Technical University in Uttaranchal for the advance-
ment and development of Technical Education and for matters connected therewith or incidental
thereto.

AN
Act

Be it enacted by the Uttaranchal Legislative Assembly in the Fifty-fith Year of the Republic
of India as follows :— .

E N Chapter-I
' Prelini?_inary ,

1. (a) This Act may be called the Uttaranchal Technical University Act, Short title and

2003, . . commencement

(b) It shall come into force at once.

2_. -+ Inthis Act, unless thé coniext otherwise requires,- ' Definitions

(a) ‘Affiliated Coll;ge’ means an institution affiliated to the
University in accordance with the provisions of this Act and
Regulations of that University;

(b)  ‘Approved .Institution’ means an institution of . technica)
learning approved by the University/ State Government;

© ‘Autonomous College’ means an 'aﬁiliated or’ associated
college declared as such in accordance with the provisions of
section 42 of U.P State Universities Act, 1973 (as applicable to
the State of Uttaranchatl);

(d)  ’College' means a college or an institution affiliated to the

University in accordance with this Act and the Regulations;

]
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(e)

®

(g)
()

()

1)

(k)

®
(m)

'Existing College' means & coilege or an institution which
imparts technical education and is run and maintained by a
University established by or under the Uttar Pradesh State
Universities Act, 1973 (as applicable to the Siate of
Uttaranchal) (and includes a faculty of such University
imparting technical education);

'Other Backward Classes of Citizens' means the backward
classes of citizens specified in Schedule 1 of Uttaranchal the
Uttar Pradesh Public Services (Reservation for Scheduled
Castes, Scheduled Tribes and Other Backward Classes) Act?
1994, (Adaptation and Modification } Order, 2001 ;

‘Prescribed’ means prescribed by the Regulations;

Principal’ means the head of the college, by whatever name
called, and includes wherc there is no Principal, a person for
the time being duly appointed, To act as Principal and in the
absence of the Pringipal or working or the scting. Principal the
Vice Principal, duly appointed as such;

'‘Regulations’ means the Regulations of the University made
under this Act;

“Technical Education’ means programines of education,,
rescarch and training in Engineering, Technology,
Architecture, Management, Town Planning, Pharmacy and
Applied Arts and- Crafts and such other programmes or areas
as the Central Govemmentjmay in consultation with the All
India Council for Technical Education, by notification in the
Gazette, declare;

‘University’ means the Uttaranchal Technical Univer§ity
established under section 3 of this Act;

‘Uttaranchal’ means the State of Uttaranchal.

‘Constituent College’ means an institution maintained by the
University or by the State Government and declared as such by

the Regulations;
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(n) ‘Council for Technical Education’ -means the All India =

Council for Technical Education established under section-B of
_ the All India Council for Technical Education Act, 1987,

Chapter -I1
The University

(13 There shall be established at Dehradun a University by the
name of Uttaranchal Technical University.
(2) The Chancellor, the Vice-Chancellor and the members of the

Establishment

and

incorporation

of the

University

Executive Council and the Academic Council for the time being | -

‘hbiding office as such in the University shall constitute a Body
corporate by the name of the Uttaranchal Technics! Tiniversite

(1)  The University shall, in the exercise of its powers under this
Act, have jurisdiction over the whole State of Utiaranchal.

2y Ever;'y college or institution other than an existing college,
imparting technical education in the Staté__ or the date of
commencement of this Act shall with effect from such date as
may be notified In this behalf by the State Government, be
deemed to be affiliated to thé nUniversity established uncier
Section 3 and shall cease to be affiliated to or associated with
the University established by or.under the Uttar Pradesh State
Universities Act, 1973 (As applicable to the State of
Uttaranchal) hereinafter referred to in this section as erstwhile
University, _ '

Provided that a student pursuing his Sl'lld}’ili'l
technical education in any college or institution other than
existing College on the date of such commencement of the Act
shall be entitled and allowed to continue and complete such study
under the erstwhile University after such commencement and the
erstwhile University shall hold examination or such student
and confer degree or any other acadeﬁ:ic distinction on him
in accordance with the procedure in force for the time being in the
erstwhile University.

Territorial

exercise of

pPOWers
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University open 5,
to all classes or

creeds The University shall be open to all persons irrespective of class or creed:

Provided that nothing in this Section shall be deemed to Tequire -
the University to admit o any course of study more than the number of

students as may be determined by the Regulations.

Provided further that nothing in this Section shall be deemed to
prevent the University from making special provision for admission of }
students belonging to the Scheduled Castes, Scheduled Tribes or Other |
Backward Classes of ciﬁzens
Provided alsu that the Umversuy may maintain any college cxciuswcly

for women.

Powers & 6.
Duties of the

University: The University shall have the following powers and duties nemely;-

{a) to provide and upgrade education, training and research in techmcal
education and to create entrepreneurship and conducive environment
for pursuit of the technical education in close cooperation with
industries;

(b) to admit any college to privileges of affiliation or to enlarge the
privileges of any college already affiliated, or to withdraw or curtail
any such privilege and guide and control the work of such colleges,
provided that whereas the college of Techuology, Pantnagar though
under the control of and attached to the G.B. Pant Agrioultute and
Technology University, Pantnagar, yet the admission and academic .
functions of the said college shall be conducted under the provision
of thisact. -

(¢) to institute and confeér degrees or other academic distinctions ;

(d) to hold examinations for, and to grant and confer degrees or other

academic distinctions to and on, persons who-

(One) have pursued a course of study in a college; or
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(h)

@
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)

.

(m)

by the University, under conditions laid down in the Regulations,

to confer honorary degrees or other academic distinctions in tile
manner and wnder conditions laid down in the Regulations;

to institute and award fellowships, scholarships, studentship,
exhibitions and prizes in accordance with the Iiegulaﬁons;

to demand and receive such fees and other charges as may be fixed
by Regulations;

to make provisions for the advancement of technical education
amongst classes and communities which are educationally
backward; )

to make provisions for:-

(One) the maintenance of National Cadet Corps or other similar
organization;
(Two) physical and military training; and
(Three) sports and athleti¢ clubs.
to make appointments of officers and other employees of the

University to the posts created by the State Government;

- (Two) have carried ot research in a college rccogmzed in that behalf -

fo receive gifts, grants, donations or benefactions from the State |

Government or the Central Government and to receive bequests,
donations or transfers of movable or immovable property from
testators, donors or transferors, as the case may be, and to hoId and

manage the same “

to lay down the conditions of affiliation of colleges and to satisfy -

itself by periodical inspection that such conditions are satisfied;

to cooperate ot collaborate with other Universities and authprities in

"~ such maoner and for such purposes as the University may determine

(m)

from time to time;
to do all such other acts or things whether incidental to the powers

_aforesaid or not, as may be- necessary to farther the objects of the

University.
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Officers of
the
University

The
Chancellor

The Vice-
Chancellor

7. -

Chapter - 1

The following shall be the officers of the University:~

(a)
(b)
(c)
(d)
(e)
®
(g)

L

2

&)

C

(1)

the Chancellor;

the Vice-Chancellor;

the Pro-Vice-Chancellor ;

the Reéisﬁér ;

the Finance Officer ;

the Controller of Examinations; and

such other officers of the University as may be declared by the

Regulations to be the officers of the University.

The Governor shall be the Chancellor of thz University. He shall
by virtue of his office, be the Head of the University and shall,
when present, preside at the convocation of the University. '
Every proposal for confennen-t- of an honorary degree shall be
subject to the confirmation of the Chancellor.

It shall be the duty of the Vicnghanceller_ to famish such
information or records refating to the administiation of the affairs
of the Univeréity_as the ,Chancéllor may call for.

The Chancellor shatl have such other powers as may be conferred

on him by or under this Act or the Regulations,

The Vice-Chancellor shall be a whole time salaried officer of the
University and shall be appointed by the Chancelior from amongst
distinguished persons in the field of technical education wﬁOSe
names are submitted to him by the committee constituted in

accordance with the i)rovisions of sub- section (2).

Provided that the first Vice-Chancellor shall be appointed by the

State Government,
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The committee referred to in sub section (1) shall consist of the

' following members, namety:-

(a)  Principal Secretary or.Secretary to the State Government in
the Technical Education Depariment as the case may be,
| who shall also be the convener of the committee;
(b)  One person nominated by the All Iadia Council for
Technical Education;
{c) One person nominated by the Chancellor.
The Vice-Chancellor shall hold office for a term of three\ years
from the date on which he enters upon his office.
The emoluments and other conditions of service of the Viee-
Chancellor shall be such as may be determined by the_! State
Governtment from time to time, - '
Provided that the emoluments and other conditions of service of
Vice-Chancellor shall not be varied to his disadvantage during the
term of his office. —
Where the Vice-Chancellor is unable to discharge his functions
owing to absence, iliness or any other cause, the Pro-Vice-
Chancellor or in their absence senior Professor / Reader nominated
by the ‘Vice-Chancellor on in his absence senior
Professor/Principal nominated by the Chancellor shall discharge
the functions of the Vice-Chancellor until the Vice-Chancellor
resumes his duties or if the post of the Vice Chancellor is vacant
until the periganent Vice Chancellor is appointed,
If, in the opinion of the Chnncellor the Vice-Chancellor wﬂlfully |
omits or refuses to carry out the provisions of this Act or abuses
the powers vested in him, or if it otherwise appe'ars to the
Chancellor that the continuance of the Vice-Chancellor in office is
detrimental to the interest of the University, the Chancelior may;
after making such enquiry as he deems proper, by order, remove
the Vice-Chancellor.
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)
Powers and
Duties of 18. ‘
the Vice- (1)
Chancellor
(3)
4

During the pendency or in contemplation of any inquiry, referred
to in sub-section (6), the Chancellor may order that till further
orders; '

(a8)  such Vice-Chancellor shall refrain from performing the
functions of the office of Vice-Chancellor, but shali
continue to get the emoluments to which he was otherwise
entttied;

{(b)  the functions of the office of the Vice-Chancellor shall be
performed by the person specified in the order.

The Vice-Chancellor shall be the principal executive and academic

officer of the University and shall-

(a) exercise general supervision and control over the affairs of
the University and Colleges;

(b) give effect to the decisions of the authorities of the
University,

(c) in the absence of the Chancellor, preside at the convocation
of the University; '

(d) be responsible for the maintenance of discipline in the
University; " '

(e) be responsible for holding and conducting the University
examinations properly and at due times and for ensuring that
the results of such examinations are published expeditiously
and that the a‘cadcmic session of the University starts and
ends on due dates. .

The Vice-Chancellor shall be ex-gfficio member and Chaisman of

the Executive Council, the Academic Council and the Finance

Commitiee. : :

The Vice-Chancellor shall have the right to speak in and otherwise

to take part- in the meeting of any other authority or body of the

University but shall not by virtue of this sub- section be entitled to

vote.

It shall be the duty of the Vice-Chancellor to ensure the faithful

observance of the provisions of this Act and Regulations and he

shail, without prejudice to the powers of ihe Chancelior, possess

all such powers as may be necessary in that behalf.
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(5)

(6)

The Vice-Chancellor shall have the power to convene or cause fo
be convened meetings of the Executive Conncil, the Academic
Council and the Finance Committee. '
Provided that he may delegate such power to any other officer of
the University.

Where any matter is of urgent nature requiring immediate action
and the same could not be immediately dealt with by any officer
or the authority or other body of the University empowered by
or under this Act to deal with it, the Vice-Chancellor may
take such action as he may deem fit and shall forthwith
report  the action taken by him to the Chancellor and also
to the officer, authority or other body who or which in the ordinary
course would have dealt with that matter.

Provided that no such action shall be taken by the Vice-Chancellor
without the previons approval of the Chancellor, if it involves a
deviation from the provisions of the Regulations.

Provided further that if the officer, authority or other body is of the
opinion that such action ought not to have been taken, it may refer
the matter to the Chancellor who. may either confirm the action
taken by the Vice~-Chancellor -or annul the same or modify it in .
such manner, as he thinks fit and thereupon, it shali cease to have
effect or, as the case may be, take effect in the modified form, so
however, that such annuiment ot modification shall be without
prejudice to the validity of anything previously done by or under
the order of the Vice-Chancellor.

Py

Provided also that any person in the service of the University who
is aggrieved by the action taken by the Vicé-ChanceIlqr under this
sub-gection, shall have the right to appeal against such action fo
the Executive Council within three months from the date on which
decision on sucﬁ action is communicated to him and thereupoﬁ,
the Executive Council may confirm, modify or reverse the actior

taken by the Vice-Chancellor,
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The Pro
Vice- i1.
Chancellor
The 12.
Registrar

N

(8)

(1

(2)

3

@

.
@.

3).

(4)-

Nothing in sub-section (6) shall be deemed to empower the Vice-
Chancelior to incur any expenditure not duly authonzed and

provided for in the budget.

The Vice-Chancellor shall exercise such other powers as may be

laid down by the Regulations

The Vice-Chancellor may, with the approval of the Executive
Council appoint the senior most lsrofessor as Pro-Vice-Chancellor
from amongst the professors of the University/Colleges.

The Pro Vice-Chancellor shall hold the office at the pleasure of |
the Vice-Chancellor. .

The Pro-Vice-Chancellor shall be entitled to such honorarium as
may be determined by the State Govemment form time to time.

the Pro Voice-Chancellor shall assist the Vice-Chancellor in
respect of such matters, as may be specified by the Vice-
Chancellor in this behalf from time to time and shall preside over
the meeting of the University in -the absence of the Vice-
Chancellor and shall exercise such other powers and perform such
dutics as may be assigned or delegated to him by the Vice-

Chancellor,

The Registrar shall be a whole-time officer of the University.

The Registrar shall be appointed by the State Government on such
terms and conditions as may be prescribed. .
The Registrar shall have the power to authenticate records on
behalf of the University.

The Registrar shall be responsible for the due custody of the
records and the common seal of the University. He shall be ex-
officio Secretary of the Executive Council and shall be bound to
place before the Executive Council all such information as may be

necessary for the transaction of its business. He shall also perform
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(6)

N

such other duties as may be prescribed or required- from time to
time, by the Execuiive Council or the Vice- Chancellor but he
shall not, by virtue of this sub-section, be entitled 10 vote.

/ . ‘
(1)  There shall be a Finance Officer for the University, who
shall be appointed by the State Government by notification-and his
remuneration and allowances shall be paid by the Univerﬁity.
The Finance Officer shall be responsible for presenting the budget
(annual estimates) and the statement of the accounts to the
Executive Council and also for drawing and disbursing funds on
behalf of the University.

The Finance Officer shall have the right to speak in and otherwise
to take part in the proceedings of the Executive Council but shail-

not be entitled to vote.

The Finance Officer shall have the folowing duties:-

a) to ensure that no expenditure, not authorized in the budget
is incurred by the University otherwise than by way of
investment;

b) fo disaﬂow proposed expenditure which may contravene
the provisions of this Act or the terms of any Regulations;

c) to ensure that no other financial irregularity is committed
and to take steps to set right any irregularities pointed out

during audit; ~

d) . to ensure. that the propertv and investmems of the.

University are duly preserved and managed. .
The Finance Officer shall have access to and may require the
production of such records and documents of the University and
the furnishing of such information pertaining to its affairs as in his
opinion may be necessary for the dischafge of his duties.
All contracts shall be entered into and signed by the Finance
Officer on behalf of the University.

The Finance
Officer

Other powers and functions of the Finance Officer shall be such as

may be prescribed by the Regulations.
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The Controller of 14. (1)

Examinations

@

@)

(4)

(5)

(6)

(7)

The Controller c;f Examinations shall be a whole time officer of

~ the University.
The Controller of Examinations shall be appointed by the State-

Government by notification and his remuneration and allowances
shail be paid by the University.

The Controller of Examinations shall be responsible for the due
custody of the records pertaining to his work. He shall be
ex-officio Secretary’ of the Examinations Commiitee of the
University and shall be bound to place before such Commitiee
all such information as may be necessary for
transaction of its business: He shall also perform such other duties
as may be préscribed by the Regulations or required, from time to
time, by the Executive Council or the Vice-Chancellor but he shall
not, by virtue of this sub-section, be entitled to vote. He may
require, from any college, the production of such return or the
funﬂshing of sucli information .as may be necessary for the
discharge of his duties.

Subject to the superintendence of the Vice-Chancellor, the
Controller of Examinations shall have administrative control over
the employees working under him and have, in this regard, all the
powers of the Registrar,

Subject to the superintendence of the Examination Committee, the
Controller of Examinations shall conduct the examinations and
make all other arrangements therefore and be-responsible for the
due execution of all processes connected therewith.

The Contro]lcr'of Examinations shall not be offered nor shall he
accept any remuneration for any work in the University exc;ept in
accordance with the order of the State Government. -

While the Controller of Examinations is for any reason unable to
act or the office of Controller of Examinations is vacant, all the
duties of the office shall be ;;erfonned by such person as may be
appointed by the Vice-Chancellor, uniil the Controller of
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Examinations resurnes his duties or, as the case may be, the

vacaney is filled.

Except as otherwise provided in this Act, the mode of appointment, terms

and conditions of service and the powers and duties of the officers of the

University other than the Chancellor, the Vice-Chancellor, the Finance

Officer and the Registrar shall be such as may be prescribed.

Chapter — IV

The following shall be the Authorities of the University , namely:-

a, the Executive Council;
b, the Academic Council;

¢. the Finance Committee;

A

the Examination Committee; and

e. such other authorities as may be declared by the Regulation to be
Authorities of the University.

(1)  The Executive Council shall consist of: -

(a)
(b)
()
(d)

(e)
6y

(8)

(h)

®

the Vice-Chancellor, who shall be the Chairman thereof
the Pro-Vice-Chancellor, if any;

Principal Secretary/Secretary to the State Govemment in
the Technical Education Department.

Princfpal Secretary/Secretary to theJState Government in
the Finance Department; _

Director , IIT Roorkee; ;
Vice-Chancellor G.B. Pant University of Agriculiure &
Technology, Pant Nagar;

Chairman, All India Council for Technical Education or
his nominee;

Two reputed industrialists nominated by the Chancellor on
the recommendation of the State Government;

Two eminent tebhnologists nominated by the Chancellor

on the recommendation of the State Government;

Powers,
' Duties, Terms

and
Conditions of
Service of
Dther Officers

Anthorities of '
the University

Constitution
of the
Executive
Council
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(2)
(3)
(4)
18.
Powers and
Duties of the (1)
Executive
Council

(i) Two Principals of colleges, by rotation, nominated by the
State Government. ‘

Notwithstanding anything in subsection (1) , no person shall be .
appointed as a member of the Executive Counci] unless he is a
graduate,
The term of office of members mentioned in clause (h), (i) and (j)
shall be two years.
A person shall be disqualified for being nominated as, and for

" being a member of the Executive Council if he or his relative,

accepts remunexation for any work in, or for, the University or any
contract for the supply of goods to or for the execution of any
work for the University. ‘
Explanation : In this sub-section "relative™ means the relations
defined in section (6) of the Companies Act, 1956 and includes the
wife's (or husband's) brother, wife's (o¥ husband's) father, wife's

{or husband's sister) , brother's son and brother's daughter.

The Executive Council shall be the principal executive body of the

_ University and shall have the following powers, namely:-

(@)  to supervise and-control the affairs of the University;

(bj  to hcﬂd and cbntrbl the profaerty and funds of the
University; '

(¢}  to recommend emolumenés_ and terms and conditions of
_service of the Vice-Chancellor;, '

(d) to approve academic programmes;

(e) te make, amend or repeal Regulations;

® to prepare the budget of the University;

(g} to administer any funds placed at the disposal of the
University;

(h) to mcquire or tramsfer anfy" movable, immovable or

intellectual property of the University;
()] to direct the form and use of the common séal of the

University;
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G)  to appoint such-committees as may be rcquned for the .
efficient functioning of the University;
(k) to determine the emoluments and terms and conditions of .
service of the staff of the University;
] to authorize operation of bank accounts of the University;
(m) to regulate and determine all other matters concerning the

University in accordance with this Act or the Regulations.

(2)  Every meeting of the Executive Counnil chall k2 Ty on such
date, time and place as may be fixed by the Vice-Chancellor.

(3)  The Members of the Executive Council shall be entitled to such
allowance ag may be prcscnbcd |

(4)  No immovable property of the University shall except with the

prior sanction of the State Government, be transferred  except by
way of letting from month to month in the ordinary course of
management) by the Executive Council by way of morigage, sale,

‘exchange, gift or otherwise nor shall any money be borrowed, or

advance taken on the security thereof exceﬁt as a condition .of.

‘receipt of any grant-in-aid of the University from the State

Government or, with the previous sanction of State Government,
from any other person. _

(5)  ‘The Bxecutive Council shall not exceed the limits of recurring and
non- recurting expenditure fo be incurred in each financial year
fixed by the Finance Commitiee. ) '

{(6) The E-xccuti\;e Council may, subject to any conditions laid down
in the Regulations, delegate such of its powers as, it deems fit. to
an officer or any other Authority of the University or Committee

appointed by it.

19, (1)  The Academic Council shall be the principal academic body of the Academic

University and shall, subject to the provisions of this Act and the Councit

Regulations, have the control and general regulation of, and be

responsible for the maintenance of standard of instruction,
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Finance
Committee

2

G

(1)

)

education and examinations in the University and shall exercise
such other powers and perform such other duties as may be
conferred or imposed upon it by the Regulations and may advise
the Executive Council on all academic matters,.

The Academic Council shall consist of the following members

. namely:-
a. The Vice- Chancellor Chairman
b. The Pro-Vice-Chancellor {if any) Member

¢. Five such Principals of colleges who are

not members of the Executive Council Member
d. One Head of the Department of the University

of Agriculture and Technology, Pantnagar,

nominated by the Vice-Chancellor of

that University - - ~ Member

¢. One Head of the Department of the Indian
Institute of Technology, Roorkee,
nominated by the Director of thet Institute Member

The term of office of the members referred t6 in clause (c) of sub-
section {2) shall be one year.

The Finance Committee shall consist of the following members,
namely: . -
a.  The Vice-Chancellor; Chairman
b.  The Principal Secretary/Secretary to the State
Government in the Technical Education
Department; Member
¢.  The Principal SecretarnyJecretary fo the ’
State Government in the Finahce Department; Member
d. Two members of the Executive Coungil
nominated by the Vice- Chancellor; and . .. . Member
¢.  The Finance Officer Member
The Finance Committee shall advise the Executive Council on
matters relating to the administration of property and funds of the
University. It shall, having regard to the income and resources of
the University, fix limits for the total recurring and non—gecurring

expenditure for the ensuing financial year and may, for any special
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reasons, revise during the financial year the limit of expenditure so
fixed and the fimits so fixed shall be binding on-the Executive
Council, | ‘
(3)  The Finance Committee shall have such other powers and duties
as may be conferred or imposed on it by this Act or the
Regulations.
{4) Unless a proposal having financial implications has been
recommended by the Finance Committee, the Executive Council
shall not take a decision thereon, and if the Executive Council
disagrees with the recommendation of the Finance Commuittee, it
shall refer the proposal back to the Finance Committee with
reasons for the disagreement and if the Executive Council again
disagrees with the recommendation of the Finance Committee the
matter shall be referred o the Chancellor whose decision thereon
shall be final. '
Examination
(1)  There shall be an Examination Commiitee in the University, the Committee
constitution of which shall be such as may be provided for in the - _
Regulations, |
(2}  The Committée shall supervise generally all the examinations of
the Universilty, including moderation and tabulation and perform
the following functions, namely;-
{(a) to appoint examiners and moderators and, if necessary, to
_ remove them;
(b} to review from time to time the fesults of the Uriversity
exam_inations and submission of reports, thereon to the
Academic Council; ‘
{c) to make recommendations to the Academic Council for the’
improvement of the examination system,;
(d) 1o scrutinize the list of examiners proposed by the Board of ' 5
Studies, finalize the same and declare the r-esultl of the
University.
(3)  The Examination Committee may appoint such number of sub-

committce as it thinks fit, and in particular, may delegate- to any
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Technical
Education

@

&)

O11€ OT MOIEe PErsons or sﬁb- committee, the power to deal with and
decide cases relating to the use of unfair means by the examinees.
Notwithstanding anything contained in this Act it shall be lawful
for the Examination Committee or as the case may be, for a sub-
commitiee or any person to whom the Examination Committee has
delegated its power in this behalf under sub-section (3}, to debar
an examinee from future examinations of the University, if in its
or his opinion, such examinee is guilty of using unfair means at
any suéh examination. _

Subject to the provisions of this Act and the Regulation, the
Examination Committec may issue such directions as it considers:
necessary for making amangements for conducting the

examinations.

The Constitition, powers and duties of other Authorities of the University

shall be such as may be prescribed. -

M

@)

®

¢y

For the purposes of effcctive co-ordination of technical education
activities of the Universities set up in the ‘State, particularly in
relation to teaching, tesearch, extension education and other
matters of common interest ‘and also for having periodical
evaluation of the functioning, of, and for supervision over the
Universities and their academic’ and financial activities- and
programmes, the State Government shall constitute a Council for
Education and Research to be called " The State Coordination
Council for Technical Education” . .
The Council shall have the following members namely :-

the Principal Secretary is / Secretary is in charge of I-Ii'gher

Education, Technical BEducation and Agriculture to the State

Government,

the Vice Chancellors of the G.B. Pant Agriculture University,

Kumaun University, H.N.B. Garhwal University, Technical

University .

-

@) the Pﬁﬁcipal Secretary/ Secretary in charge of Techiical

Education chall be the member conviner of the Council.
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24. (1)
(2)

€)

%)

)

(6)

3

(4)

The State Coordination. Council shall have-the power to issue

necessary directions fo the Universities, with the previous
concurrence of the Chancellor, which shail be final and
‘binding on the Universities.

The Council shall, in conducting its business, determine such

procedure as it may deem fit.

CHAPTER -V
AFFILIATION

This Section shall apply to the colleges.

Chancellor, admit any college which fulfils such conditions of
affiliation, as may be prescribed to ﬂ;e privileges of affiliation or
enlarge the privileges of any college already affiliated or withdraw
or curtail any such privilege.

It shall be lawful for a college to make arrangement with any other
college situated in the same local area, or with the University, for
co-operation in the work 4f teaching or research.

Except as provided by this Act, the managément of a college shall
be free to manage and control the affzirs of the college and be
responsible for its maintenance and upkeep; and its Principal shail
be responsible for the discipline of its students and -for the
superinténdence_ and contro] over its Staff. Provided that where as
the college of technology, Pantnagar thou-gh under the control of
and attached to the G.B. Pant Agriculture and Technology
University Pantnagar, yet the admission and academic functions of
the said college shall be conducted under the provision of this Act.

Every college shall furnish such reports, retumns and other
particulars as the Executive Council or the Vice-Chancellor may
call for.

The Executive Council shall causeé every college to be inspected

from time fo time at infervals not exceeding five years by one or

" Affiliation of

The Executive Council may, with the previous sanction of the
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Disqual-il’ication '

for membership
of management

Inspection
and inquiry

-26.

25,

M

3)

&)

more persons authorised by it in that behalf and a report of the
inspection shall be made to the Execuﬁve'Cbuncil.

The Executive Council may direct a college so inspécted to take
such action as may appear to it to be necessary within such period
as may be specified.

The privileges of affiliation of a college which fails to comply
with any direction of the Executive Council undef sub-section (7)
or to fulfil the conditioné of affiliation may, after obtaining a .
report from the Management of the college and with the previous
sanction -of the Chancellor, be withdrawn or curtailed by the
Exccitive Council in accordance with the provisions of the
Regulations. _ '
Nétwithstandihg anything contained in sub—égct_iops(Z) and (8), if

. the Management of any college has failed to fulfil the conditions

of affiliation, the Chancellor may, after c_:_bthiping report from the
Management and the Vice-Chancelior, withdraw or curtail the

_ Privileges of affiliation.

" person shall be disqualified for being chosen as, and for being, a

member of the Management of a college-(other than a college
maintained exclusively by the State Government or by Local
Authority), if he or his relative accepts any remuneration for any
work in or for such college or any coniract for the supply of goods

to, or.for the execution of any wozk for such college.

Explanation:~ The term “relative” shall have the meaning assigned to it in

the explagation to sub-section (4) of section 17.

M

The State Government shall have the right to cause an inspecﬁon
to be made by such person as it may direct, of any college,
including its buildings, laboratories and equipments and also of

the examinations, teaching and other work conducted or done by

© it, or cause an inquiry to be made in respect of any maiter

connected with the administration and finances of such college.
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“Where the State Government decides to cause an inspection or ‘an
-inquiry to be made under sub-section (1), it shall inform the
Management of the college and a representative appointed by the - -

Management and where the Management fails to appoint a
representahve, the Pnnmpal of the college may be present at such
inspection or inquiry and shall have the right to be heard on behalf

of the Management but no legal practitioner shall appear, plead or ‘
act on behalf of the college at such inspection or inquiry. '

The person or persons appointed to imspect or inquire under
sub-section {1) shall have all the powers of a civil court
while frying & suit under the Code of the Civil Procedure
1908, for the purpose of taking evndence on oath and of .
enforcing the attendance ~ of witnesses and compellmg
production of docmnents and material objects, and shall be
deemed to be'a cml court w;th.m the meaning of sections 345 and

~ 346 of the Code of Criminal Procedure, 1973 and any proceedings

before bim or. them shall be deemed to be judicial proceedings
within the meanirig of sections 193 and 228 of the Indian Penal.
Code ; ’
The State Government may communicate to the Management of _
the college, the result of such inspection or inquiry and may issue
direction as to the action to be taken and the Management shall
forthwith comply with sich direction. -

The State Government shall inform the Vice-Chancellor about the
communication made by it to the Management under sub-section
(4) and the Vice-Chancellor shall communicate to the Executive -
Council the Yi(_}WS of the State Government with such advice as the '

State Government may offer upon the action fo be taken thereon,

The Vice-Chancellor shall then within ‘such time as the State
Government may fix, submit to it a report of the action taken or
proposed to be taken by the Executive Council.

If the University authorities do not, within a reasonable time, take
action to thé satisfaction of the State Government, the State
Government may, after considering an explanation, which the

University authorities may furnish, issue such directions, as it may
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- ' think fit, and the University authorities shall be bound to comply
fo o .. with such directions. . -
(8)°  The State Govemnment may, at any fime, call for any information
from the Management or Principal of college in connection with

such inspection or inguiry.

Institute ~ 27.

_ The University, with the prior approval of State Govermment may
establish one or more institutes to organize and conduct teaching and
research in any subject.

Bar of

Chargingany 28, No person connected with the Management of a college and no Principal
Donation efc. ] o

for Admission or other teacher or employee thereof shall directly or indirectly take or

toa College receive or cause to be taken or received any contribution, donation, fees or

any other payment of any sort, either in cash or in kind, except the fees at

the rates laid down in the Regulations from or on behalf of any pupil as a

condition for granting him admission to or permiiting him after such

admission to continue in such college.

Contributio o . . . o vroa s
alf d D;n‘:ttli 01:1 29, Where a contribution or dona-twn, cither in cash fjr in kind, is taken or
to College - 'received by any college including a college maintained exclusively by the

State Government or a Local Authority, the contribution or donation so
received shall be utilized only for the purpose for which it was given to it
and in the case of a college maintained exclusively by the State
Government any cash contribution or donation shall be credited to the
personal ledger account of such institution which shall be- operat§d in

accordance with-the general or special orders of the State Government.

CHAPTER-VI

REGULATIONS
Regulations 30.
How Mad '
owNVade (1) ‘The First Regulations of the University shall be made by the

State Government by notification.
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The Executlve Council may, 'from time to time, makc new or
addmonal Regulations or may amend or repeal the Regulat;ons
referred fo in sub-section (1).

Provided that the Executive Council shall not make, amend or

repeal any Regulation affecting the status, power or constitution

of any Authorify of the University until such Authority has been -

given a reasonable opportunity to express its opinion in writing

on the proposed changes and any opinion so expressed has been -

considered by the Executive Council.

th“dthsta;iding anything contained in the foregoing sub-

sections, the State Government may in order to implement any

decision taken by it in the interest of learning, teaching or
research on the basis of any suggestion or recommendation of the
University Grants - Commission or All India Council for
Technical Education or the State or National Education Policy

require the Executive Council to make new or additional

Regulations or amend ‘or repeal the Regulations referred to in

sub-section (1) or sub-seciion (2) within a specified time and if

. the Executive Council fails to comply with such requirement the

31.

State Government may make new or additional Regulations or

amend or repeal the Regulations referred to in sub-section (1) or

sub section (2).

Subject to other provisions of this Act the Regulations may provide for

any matter relating to the University and shall in particutar, provide for:-

(@

®)

(©)

-(d)

Regulaﬁoﬁs -

the appointment, powers and duties of the officers of the _

University;

the constitution .of Pension or Provident Fund and the
establishment of an ins_urance scheme fdr the benefit of the
officers and employees of the University;

the conferment of honorary degrees;

the withdrawal of degtees and other academic distinctions;
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the conditions ﬁnder which colleées may be admitted to the
pi'ivilegesi of affiliation by the Univéi:éity and the :
conditions under which any such privilege may be
withdrawn, -
the depgrees and other academic distinctions to be awarded
by the University, the qualification for the same and the
amounts to be téken relating to the granting and obtaining
of the same;
the fees to be charged for courses of the study in the
University and for admission to the examinations, degrees -
and other academic distinctions of the University;

" the conditions of the award of the fellowships,
scholarships, étudentslﬁps, medals and prizes;
the conduet of examinations including terms of office and
manner of appointment and dutles of exammmg bodies, -
examiners and moderators;
the power to remove officers (exclﬁding_ Chancellor) and
employees of the University and their emoluments and
terms and conditions of service; N
all ofher matters which by thls Act dre to be or may be
provided for by the Regulatlons

CHAPTER-V11 X

ANNUAL REPORTS AND ACCOUNTS

The Annnal Report of the University shall be prepared under 'gile
direction of the Executive Council which shall include, among
other matters, the‘ steps taken by the University towards the
fulfillment of its objects, :

The annual report so prepared shall be ‘submitted to the Chancellor
on or before such date as may be prescribed. .

A copy of annual report, prepared under sub-section{1) shall be

submitted to the State Government also.
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The annual accounts and Bajance sheet of the Umvermty shsﬂl be Accounts and

prepared under the direction of the Bxecutive Council and ghall,
once at least every year, and at intervals of not more than fifieen
months, be audited by the Director, Local Fund Accounts,

'Uttaranchal or by such person or persons as the State Government

may authorize in this behalf.

A copy of the annual accounts and the balance sheet together with !
_ the audit report thereon shall be submiited to the State

Govemnment along with the cbservation, if any, of the Executive

Council befpre the thirtieth of Septémber, every year.

Any observations made by the State Government on the annual

accounts shall be brought to the notlce of the Execuuve Council
and the views of the Executive Councﬂ if any, on such
observations shall be submitted to the State Govemment

Whenever any complaint is received by ‘the State Government

regardmg loss, wastc or mjsapphcanon of any money ot property

'of the Umvermty or the Staie Govcmment on 1ts own thinks fit, it

may direct for special audit of the University to be done by the
Direétor, Local Fund Accounts, Uttaranchal or by any officer
subordinate to him.

On teceiving special audit report, the State Government shall issue

a notice to the officer of the University on account of whose

negligence or misconduct, the loss, vgfaste or miskpplication -

referred to in sub-section (1), has occurred, cailing upon him to
explam his action w:thm the time fixed by the Stat> Government
in this behalf.

The State Government, after considering the audit report and the

reply of the officer referred to in sub-section (2), may take suitable

decision in this behalf

_ If the State Government is of the opinion that the officer should

be held responsible for paying the surcharge determined by the

Andy:-_

-Snrcharge o
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_ State Government, the surcharge shall be recovered as land

revenue arrears or in such other manner as may be directed by the

- State Government.

' CHAPTER-VIII
. Maaner of

Appointment MISCELLANEOUS

of Officers 35, )

and Members . . _ :

of the (1). Except as expressly provided by this Act, or the Regulations, officers of
~ Autherities the University and Members of Authorities of the University shall so far

as possible, be chosen by methods other than election.
(2). Where a provision is made in this Act or the Regulation for any appointment :
by Totation or according to seniority or other Qualifications, the manner of |

rotation and determination of seniority and other qualifications shall be such

as may be prescribed,
Filtingup of 3¢,
Casual _ ' PV
Vacancies (1).  Any casual vacancy among the members, other than ex-officio

~ “members, of any Authority or'Bédy of the University shall be filled in
the same-ma.nner in which the member whose vacancy is to be filled
up was éhosen, and the person filling the vacancy shall be member of
such authority or body for tl‘l_e residu-e of the term for which the person -
whose piace he fills would have been a member.
(2). A person who is a member of an Autho'ritSI of the University as
representative of another Body, whether of the University or outside,
shall retain his seat on such Authority so long as he continues to be

the representative of such Body.

Proceeding 37. No act or proceeding of any Authority or Body or Commitiee of the

not to be University shall be irivalid merely by reason of:
invalidated by ’ ) . . )
vacancy, ete. (a) any vacancy or defect in the constitution thereof, or

)] some person having taken part in the proceedings who was not
entitled to do so, or .

(c) any defect in the election, nomination or appointment of a perSon

acting as member thereof, or
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(d) a.ny megulanty in 1ts procedure not aﬁ‘ectmg the ments of the '

case.

-

]
r

38. The Exebui.ive Council may by a two-third majority of the members present Removal from
- Membership

_ . : , ) _ of the

Body of the University on the ground that such petson has been convicted of  University

- and voting remove any person from membership of any Authority or other

an offence which, in the opixﬁon qf\ ‘the Executive Council, is an offence
involving moral turpitude or upon the éround that he has been guilty of |
scandalous conduct or had behaved in 2 manner unbecormgg of & member Qf

the Umvers1ty and may upon the same grounds mthdraw from any pereon

any degree or cemﬁcate conferred or granted by the Umverslty

39, Ifany questzon arises whether any person has been duly elected or appomted Reference to
the

as oz.is entitled to be member of any Authonty or other Bod_y of the
-Chancellor

University or whether any declsmq of any Authonty or the officer of the
University (including eny question as to the veiidity of a.Regille.ﬁenj isin
confo.rmity with this Act or Regulations made thereunder,ltﬁe matter shall be
referred to the Chaneeller and the decision of the Chancelior'mereen shall ~
be final. '
Provided that no reference under this Section shall be made:
(@). inore than three months after the date when the question could’
have been raised for the first tlme
b)) by any person other than an Authority or officer of the Umversnty
ora person aggrieved.: - ' ' .
40, = No suit or other legal proceeding shall lie agamst the State Govemment or "B of Suit
‘the University or any officer, Authonty_ or Bc_)dy thereof in respect of anything .
done or purported or intended to be done in pursuance of the Act or Reglations

made thereunder.

&

4L ' B ' Mode of Proof
(1) A copy of any receipt, application, notice, order, proceedings ora  of University
resolution of any Authority or Committee of the University or Record
other documents in possession of the University or any entry in
any re_gister duly maintained by the University, if ,certiﬁed by fhe

Registrar, shall be received as prima facie cvidence of such
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Right fo 42, EBvery employee or student of the Umversxty or of a constituent college or

Appeal- .

teceipt, application, notice, order; proceedings, resolution or a
" document or the existencé of entry in the reg_istcr and shall be
admitted as evidence of the matters and transactions recorded

therem where the ongmal thereof would, if produced have been
adm1351ble in ewdence

No officer or servant of the Umversnty shall in any proceeding to

* which the Umversxty is not a party, be required to produce any :
) document, reglster or cther record of the University, the contents
of ‘which can be proved under sub sectlon (1) by a certified copy :
"or to appear as a witness to prove the matters and transactions

‘ -recorded therem unless by order of the court made for special _

Eﬂﬁ&ﬁ

afﬁlmted college shall noththstandmg anythmg contained in this Act, have a
Right to Appeal within such time as may be prescnbed to the Executive Council

agamst the decision of any Authonty of the Umvers1ty or, of e Prircipal of any

such consntuent college or an affiliated college as the case may he, and

thereupon the Executive Councll may conf' rm, modlfy or change the degision

L+

appealed agamst

Power to 43, )
Remove
Difficulties

2

)

~ The State Government 1nay, for the purpose of removing any-

difficulty by nutified errier direct that ths provision of thix Aot
shall, during such period as may be sfae_ciﬁed in the order, have

effect subject to such adaptations whether by way of modiﬁeation, :

addmon or om1ssmn asit may deem to be necessary or expedient,
Provlded that no such order shail be made after Dec, 2005

, Bvery order made under sub-section ‘(_1) shall be laid before the

State I.eglslatwe Assembly

No order under sub-section (1) shall be calied in quesnon in any B

court on the ground that no difficulty, as 1s Teferred to in sub—
section (1), existed ur required to be removed. '

By Order

Ld Mum |0r"u:1.
Pnnc{oaf Secretary.
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